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it with current year's production. If the current year's production is less
than the average threshold limit, only then farmers get compensation.
Secondly. groundnut was in medium-risk list in 1999, but later it included
in high-risk list. and compensation was reduced to 60 per cent from 80 per
cent, premium was increased to 3.5 per cent and subsidy given by the
Government to farmers was reduced to 30 per cent from 50 per cent. This
is only an iola of the problems. So, | request the Government of India to
rationalise the NAIS and take a village as a unit. While calculating for
payment of compensation, the Government of India must take two years
average crop rather than five years to decide the threshold limit. | also
request that the activities of the AiO should be extended to Mandal level
for effective implementation of the scheme. Thank you. Madam.

GOVERNMENT BILLS
The Sixth Scheduie to the
Constitution {Amendment) Bill, 2003

THE DEPUTY CHAIRMAN: Now we will take up the Sixth Schedule
to the Constitution {Amendment) Bill, 2003.
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The question was proposed

THE DEPUTY CHAIBMAN: Now, | have a few names before me.
First Smt. Vanga Geetha—not present; Shri Drupad Borgohain—not
present; Shri Urkhao Gwra Brahma-—not present; Shti A K. Sarma, would
you like to speak? If the House so agrees, we can passes this Bill without
discussion.

SOME HON. MEMBERS: Yes, Madam.
THE DEPUTY CHAIRMAN: The Question is:
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*That the Bill futher to amend the Constitution of India in its
application to the State of Assarn, as passed by Lok Sabha,
be taken into consideration.”

The Motion was adopted.

THE DEPUTY CHAIRMAN: Now, we shall take up Clause-by-Clause
consideration of the Bill.

Clause 2 was added to Bill

Clause 1, the Enacting Formuia and the
Title were added to the Bill

SHRI SWAMI CHINMAYANAND: Madam, | beg to move:
“That the Bill be passed.”
The question was put and the motion was adopted.
The Constitution (Ninety-fourth Amendment) Bill, 2002
THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL ORAM): Madam,
I move:
“That the Bill further to amenda the Constitution of India, as passed
by Lok Sabha, be taken into consideration.”
The question was proposed.

THE DEPUTY CHAIRMAN: | have some names before me who wish
to speak, Shri Ravula Chandra Sekar Reddy, Mr. Rama Shanker Kaushik,
Shri Gandhi Azad, Shri Birabhadra Singh ... (/nterruptions) ...

SOME HON. MEMBERS: Madam, we can pass it without any
discussion.

THE DUPUTY CHAIRMAN: But, my duty is to find out whether the
Members whose names have been given would like to speak. If they are
not speaking, fine. It does not matter to me. The question is:

“That the Bill further to amend the Constitution of India. as passed
by the Lok Sabha, be taken into consideration.”
The House divided
THE DEPUTY CHAIRMAN : Subject to correction :
Ayes : 167
Noes: Nil
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